| TEM NO 14 COURT NO. 6 SECTION | |

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).6306/2005

(From the judgenent and order dated 09/09/2005 in CRLA No. 1362/1999 of The H GH COURT OF

A. P AT HYDERABAD)

K. SUBBA REDDY Petitioner(s)

VERSUS

STATE OF A P. Respondent ( s)

(Wth appln(s) for bail and office report ))

Date: 27/02/2006 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE ARI JI T PASAYAT

HON BLE MR. JUSTICE S. H. KAPADI A
For Petitioner(s) M. C S.N Mhan Rao, Adv.
For Respondent (s) Ms. D. Bharathi Reddy, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

Prayer for bail of petitioner is allowed.

The petitioner shal | be rel eased on bai
furni shi ng security of Rs.

on

hi s



15, 000/ - (Rupees Fifteen t housand onl y) with t wo sureties of t
he like amount to t he

satisfaction of Special Judge for SPE & ACB Cases, Nellore in C.C. No. 9 of 1995

(Shashi Sareen) (
Vijay Aggarwal)

Court Master
Court Master



